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IJ7 
LEGISLATIVE AsSEMBLY~ .. ". , " 

We, th(1 undersigned, members of the Select 
Committ.ee to which the Bill to provide for the 
tr.odification and continuance of the protection 
afforded to t.he iron and steel industry in British 
India, and to impose an excise duty for revenue 
pu.rpose6 upon certain stool WRS referred, have 
considered t.he Bill, and have now the honour to 
snbmit this our Report, with the Bill as amtmded 
by us annexed thereto. 

2. We have considered in detail the va.rious 
duties proposed in the Schedule, both severally 
and in relation to the excise duty whioh it is pro-
losed u) levy upon swel ingots by clause 4 of th~l 
Bill. Subject to oertain modifioations set forth 
hereafter we acoept the scheme embodied in the 
Rill. 

3. The modifications we propose are-
(1) that the operation of the IHlW duties pro-

posed by the Bill should be postponed 
until the let day of November, 1934, the 
day subsequent to that to which the 
existing dutitlfl were extended hy t.he St-eel 
,and Wire Industries Protection (Extend-
ing) Act, 1934, 

(2) that' structural steel and iron and stitlel 
plates of British manufacture a88eSllable 
under the first entry in sub-head {a) (i) 
of Items No. 143 e:nd No. 147, respec-
tively, of the Tariff Schedule should be 
subject a.lternativflly to It revcnml duty 
of 10 per cent ad t'OJmem, and 

(3) tha.t t.he countervailing duty leviabl6 ullon 
tinplaws and tinned sheets under Item 
No. 154 should be increased from 11 to Ii 
times the excise duty on steel ingots in 
view of the wastage of steel incurred in 
manufacture. 

The manner in which effect has boon given to 
theee proposa.ls is set forth in our comments upon 
the clauses of the Bill which have suffered altera-
tion. 

4. In the third entry in the Schedule relat.ing to 
Item No. 144 ofthe '1'ariff8chedule, we have addtlu 
as an alternative the norlllal revenue duty of' 2U 
per cent. ad tYIlorem to the duty spocified aglloiJll!t 
Bub-head (ii) in view of the poMibility of the 
importation of highly priced alloy stetll bal'll. 

O. We considered the l1088ibiIit.y tha.t the inau-
guration of "tee I manufaot!ll'e in Indian S~a~ 
might bring into existence clIcumBtaIlce~ l'reJ.u~l­
oial to the interests of manufacturers )1\ Bntlsh 
India.. We have rocleived an assurance thut auy 
development of this kind will be cal:efully watchc? 
by Government and that 8teps Will ~o tl~kell, Ii. 
the necessity arises, to Imfeguard th(1 mt.erests of 
manufacturers in Brit.ish India. 

6. We have a.lso received an aB8Ul'an<:e t~at, 
Government will U8e their powers undl~r ~he I~UI.~ 
Tariff Act in aooorda.D.C(l with the followtng pflUCI-
pie expressed at page 36 at the Report of the 

Indian Deltlgat.ion t,o tho Imperial Boonomio 
Conferenoe, Otta.wa, 19~2 :-" We regard it &8 
indispensable that, as soon as the (}overnment of 
India. are satisfied that the priOIl (i.e., of imported 
articles) has been out, the addit.iollal dlltv should 
be imposed promptly withollt thr dp,lay i,~evitably 
occasioned by a Tariff Board inquiry. The amount 
of the additional duty need not be limited to the 
amount of the price ~eductiot1. but flhould be of 
such an amount. as to make cloltr the intention of 
the QQvermnent of India to lllakn t,he agreement 
effectiv(J. ,. 

7. We debated the adviflability of iU&l:dng in 
the Bill a definition of " flt.cd illgott! ., in view of 
an apprehension which WIlo8 voiced that molton 
metal might be east into sJnali masses whic~1 would 
not be known as ingots and might 81) evade 
the oxoise dutv. We are Slttisfied that the term 
has a clearly ;(>oogniSt'd trado oonnotation which 
ma.kllil any ~tatntof'y dtlfinition unneoossary. 
Should the impositiop of the excise result in a.n 
increased klldllno,v amoug mannfaoturers to omit 
the ingot I:!tage in t.he manufuuturo of st.eel with 
the object of CVltdillg the oxcise duty, a contingency 
which is for Ilconomic rIll180118 improbable, wohave 
been a.ssured that GOVtlrnmlmt will addrel58 itself 
to moeting t,ho r;ituat.ion. 

8. We have also been aliKUrt~ that Government 
will, after BUeTl enquiry as Governinent may oonsi-
der desirable, ta.ke steps to protect theintet'e8ts 
of re-rollers in the event of a shortage of Indian 
produced hiIJets at a fair prke &8 oalcula.te.d br. 
the Tariff Board; a.nd for that purp08e WIll, if 
necessary, remove sOllle or all of the revenue duty 
leviable on semi-finitlhed stool. 

9. On the clallootl of the Bill We append the fol-
lowing comments :-

Clause 1.-.. We have omitted the lIupedluoua 
word " Indian" from the short title of the Bill. 

In order tv give effect to the decision to post-
pone the operation of the duties imposed by, t~e 
Bill until the 1st day of November, 1934, It 111 
neooBSary that claw;e 1 () of the Bill should take 
effect before 31st October, since if eub-8CCtion (3) 
of IIOOtioll 2 of the Swellndustry (protection) Act, 
1927 iB left, to its operation the whole of Part VII 
of the Second Schedule to the india.u 'rariff AI>t, 
1894 in which occur lUOSt. of the itelIm affected by 
this Bill, would ceastl to exist on 21st October. 

The Scmilt{.w (l11tries' Nos. 2, 3,8 and 16.-The 
changOlllwl'tl made ill lteIll8 NOB. 14:1, 144, 147 and 
154 of the Tariff Schedule have heen referred to 
above. The amendments madtl involve increase 
in taxation and thorofore require for their validity 
the previous sanction of t.he Governor Gene~l 
Wider section 67 (2) (a) of the Government of India 
Act. That.lanction has been obtained. 

HI. The Bill was published in the Gazette of 
India, dated the 28th July.1934. 



11. We think that the Bill has not been 80 
altered 88 to require re-pubuoation, and we 
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recommend that it be passed as now amended 

N. N. SIReAR. 

J.W. B:HORE. 

F. NOYCE. 
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• S. K. MAHAP ATRA . 
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RAMESHW AR PD. BAGI..A.. 
-R. S. SARMA. 

H. S. GOlJR. 

H.P.MODY. 
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• A. RAMASWAMI MtJDALIAR. 

• MD. MUAZZAM. 
MOHD. YAMINKlUN. 

• ABDUR RAlflM. 
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MINUTES OF DISSENT. 

About the close of the proceedings in the Select 
Committee, it was brought to our notice that so 
far as billets were concerned, the Tats. Iron and 
Steel Company were not in a position by reason of 
their commitments to supply the requirements of 
the re-rolling mills and that, as such, any decrease in 
the duty on imported billets was a matter of little or 
no concern to the Tata Industry. It was also poin-
ted out in this regard that England which was not 
a manufacturer ot billets was much in the same 
position as Jamshedpur and thl\t, as such, any 
manipulation of the tariff in so far as billets were 
concerned, was imrrui.terial to the British industry. 
One is therefore led to the irresistible conclusion 
that the re-rolling industry of India will, in the 
coming years, have to be at the mercy of the Con-
tinental producers of steel billets-& position 
wholly untenable when we are out to protect 
a basic industry of the magnitude of Tata's. 

While on this question, it, strikes me that I 
cannot do better then quote the words of the 
Honourable the Commerce Member-see page 805 
of the Legislative Assembly Debates, dated 31st 
July, 1934-in support of Tata's claim for the 
grant of further protection. He said, 'If the Tata 
honand Steel Co., desire to be regarded as a great 
national industry and as a great national al!set, 
if they desire this country to make substantial 
sacrifices over a substantial period of time to set 
them securely on their feet, then I say it is up to 
them to realise and to implement their obligations 
to the smaller ancillary industries of the coun-
try.' 

Here is a clear i~dication of the basis on which is 
founded he claim of Tata's Iron and Sh'el Co., to 
protection against foreign competition for a subs-
tantial period of time but if during this very period, 

1. Protection to British steel and not to Indian 
stul.-It is high time for Indian indust,rialists to 
stop their agitation for furt.her protection to 
Indian industries, as each such demand fetters the 
industry concerned wit.h hurdles and obstacles 
that the i~dustry would never withstand. At the 
samo time, newly forged hum liating . conditions 
are imposed on the people of India that reminds 
India at every stage that she has no entity' of 
her own and that India's economic development 
must be subordinated to suit prosperity and 
economic development of tho United Kingdom. 
Under the guise of protection to steel industries, 
the present Bill impOB68 humiliating and dille-
rential conditions on Indian steel, which savours 
of the White Paper spirit. The Bill is a mis-
nomer. It ought to have been worded" A Bill to 
provide for the protect on to the British iron and 
steel industry". It must not be forgotten that 
it was the Steel Protection Act of 1927, that first 
introduced Imperial Preference into the fiscal 
'ptem of India. The present Bil~ which, let n;te 
hope, would b8 the last protective ~easure .m 
India, perpetuates that much hated Impenal 
Preference principle" with vengeance. What 

that company should shirk its primary obligatio) 
to the ancillary industries, then I am afraid its 
claim to the grant of further protection has been 
entirely misjudged, inasmuch as the obvious result 
of suoh a grant would be to tax a number of ancil-
lary industries and the consumer generally for 
the sole purpose of benefiting the Tata Steel Co., 
by allowing it to mak~ the most of an oppor-
tune moment in utter disregard of the requirements 
of the re-rolling mills-a state of affairs which, I 
am sure, neither the Executive nor the Legislature 
would for a moment countenance. I maintain 
that if the Legislatu.re inpoees 'a burden on the 
consumer in the shape of a protective duty, it is up 
to that body to realise and to implement the obli-
gations of the basic industry to the ancillary 
industries of the country and indirectly to the 
country at large. To my mind, the grant of pro-
tection to an industry del!ign'.ld to act, amon.'( other 
functions, 3S a fcednr to the re-rolling industry 
implies necc::Siuily a corrtsponding control by 
the ExecutiVe and the Legislature over the opera· 
tions of the basic industry in the sphere of its use-
fulnOO8 to the a.ncillary industry. 

Should. at auy time hereafter, the policy pur-
sued by the 'fats Iron and Steel Co., in relation to 
the re-rolling indust,ry, present a picturo as above 
visualised, it sho"Jld be the paran:ount duty both 
of the Ex(',cut.iv(l and of tho Legislature imme-
diately to come to the rescue of the ancillary indue-
try by entirely abolishing, if need be, the duty 
levied on billets though lIuch a step would nilver-
thel.ess fail to cure the p<:'rnicious (~ffectfl of a policy 
whose end and aim is but to divert the wealth 
of the vast lot of COllsumm's into the pockets of a 
few industrialists. 

MD. MUAZZAM. 

was a dream to British Government ill 1919 is 
now accomplished fact in 1934. No longer 
does the principle of 9rwnting disorimiooting 
protection to Indian industries with a view to 
foster and develop such industries govern the 
action of the Government. Ottawa spirit vitiates 
the report of the Tarift Board and the Ottawa 
spirit guides the Government policy today. 
Yet, the Government ignore the salutaty advice 
of the Ottawa delegates, They anticipated such 
an eventuality. They want'Jd to safeguard the 
same in the fonowing way: 

"To oonoede & preferenoo by reducing these r&~ to 
a lower figure in favour of Britieh steel would impair 
tht. proWction intended by the Legislature to 00 afforded 
to the Indian industry and to raise the dutie!l on foreign 
steel to a higher l'oin"t than W&8 required in India's OWD 
interest would have beeu a grave dell&rtllre from the 
fundamental principle of the polioy of Dilloriminating 
Protection ... 

2. Indo-British Trade Agree ment.-Un fortu-
nately such fundamental principles are ignored 
to-day not only by the Government of India but 
by the British Government. The demand ot the 
National Federation of Iron and Steel Manufac-
turers of the United Kingdom hu been that 



" the balance of the I udian market for both tested 
and untested steel should be Sll pplied by . the steel. 
jndu~tTY in the United Kingdom a.t prices 001'n!8-
ponding to the fair selling prices fixed for the 
Indian Industry." Such 1\ demand would be 
considered fa.ir if the proposed Indo-BritiJIh 
Agreement n1aterialises n.nd O\'el' ~hich the 
British Government are in negotiat.ion with the 
Government of India. 'I.'he Indo-Japa.nese Trade 
Agr"emeut gave the British textile goods a 
preference of 25 per cent" OVtlr all other countries 
and naturally the United Kin~dom Government 
is anxious to enter such advant.ageouS trade 
agreement with India for other British goods. 
India. is still in dark if such an agreement has 
been concluded .. But that spirit pervades the 
present steel Bill and the recommendations of 
the Tariff Board. In any note of dis.'lent on the 
Report of the Select Committee on the Cotton 
Textile Protection Bill, 1934 (The Indian Tarift 
Act Amendment Bill, 1934) I referred to this 
Ind,o-British Agreement, which I take this oppor-
tumty to quote here-

.. T.ht. St'.cretary oj S,... IVI.~ alreadv Jcwe.IJ/w.~ 
1/oe(/OtiatWn8 bttlllelm tlte Got'l'mment oj l1ldia aM lluJ 
Government of Britain for an official Indo·BTili," 'l'radt 
Agrwnent.-Such ntl60tiations will be most weloome 
for 0,1" particular l"OaIIOn namely that it will fill up the 
lacuna left out in the non-official Indo·Lancashire Pact. 
This Mody·Loel! Pact. in Mr. Mody'& own worda, iii mea.nt 
to toster spirit of mutual good-will wit.h'a. view to solve 
economio problems by mutual adjustments. But Mr. 
M~y adjlll!teci nothing. demanded no quota for the 
Indian Clotton bllt in fullnc.'t/l of hear gave certain con· 
oeesiona to operate immooiatelv and others a vear honce. 
The underlying feature of the Indo .• Japam.se Trade 
Agreementis the weIJ.Jmown prinoiple of trade by barte" 
~d that Japan should b·IY 80 muoh cotton and India. 
will buy 80 muoh pieoogoods. This essential prinoiplo, 
J1&mely. exohange of commoditics on quota basis did 
not find a plaoo in th(, Mody.J..oorI Pact and therefore it 
h.IiII met. 8u~h wid!, (,u:ldtlmnation, I do hope the official 
ne~ot.at;o~~ bet\\W J India and Britain will recognize 
this osoontlal elelW):,t of trade m'gotiations and incor-
porat-e .in the agr(l(lment oompulsory obligations on 
IAnc!\!lhlfEl to buy Indian cotton. Even in certain 
Briti~h qUl/rtm's it is held that Lanc!lShire must buy a . 
minimulll of anI' million baJ6Il of ootton. I will weloome 
Inoh lUI 8.gretJlOuot and 1 do hope it will fructify at an 
early date." 

If India and the United Kingdom come to agree 
to trade by exchange of eommodities, let it be 
incorporated in an agreement and, if required, let 
us have separst.e legislation for it. Thereafter let 
British steel be given advantage.a in India as 
Britigb steel producers deElire. The present Bill 
ought to have been a purely protective measure. 
India is yet to know what trade bargt.ins she will 
secure by giving this preference to British steel. 

3. Our Exparts to Ettropi'.an counl.,u..s will 
tlani8h.--On the other hand India will lose her 
advantageous position in exportB to many of these 
Continental eteel producing countries. Some of 
these happen to be our beRt ClL'!tomm in Europe. 
Surely, the occasion does not watTant BUch 
unprecedented a.ction. It has to be remembered 
that most of the Continental steel pr.:xiucing cOun-
tries are on the Gold Standard, British steel already 
enjQys an advantage of 38% due to exchange alone 
over continental steel. It is not price-eutting on 
the part of continental steel producers. but r. 
tionalised production, which Britith and Indi&n 

steel manufacturers have yet to learn. It is mos~ 
surprising that Tariff Board took no note of these 
facwrs. 

•. Excise [July oppoBefl.-I oppose the present 
levy of excise duty on Indian ste.el ingots. It is 
deliberately imposc.d to give an advantage t(> 
Britisli steel. It is true that Government plead 
that they must recover Rs. 30 lakhs they lose by 
the present Bill and the excise duty win go the 
first thing if Government receipts improve. & 
many promises have been made in the past over 

. removal of suroharges or low level of income-tax 
or restora.tion of salary outs, one often wonders if 
such pledges are of any value. Government 
must. wait till the next budget time if revenue 
deteriorates due to the present protection Bill. 
Government O&llllot dispel the suspicion that they 
are d61iberatefy putting a handica.p on Indian stool. 

5. Rm)~ Dwty preferred to prolR.ction.-I 
would th6l'8fore oppose the present Bill·and adviee 
my colleagues to throw out the Bill. Thereby the 
revenue dutiCll will come into operation. In most 
cases it would be 10 ij/8% on British steel and 
25 5/&% on non-British steel and in B few cases 
it would be 10%on British and 20% on non-British. 
I am prepared to concede Otta.wa spirit on all steel 
goods. I am fw,ther prepared to cllange the ad 
valortm duties to specific duties 'Pro rate at British 
rate. This would not satisfy the British steel 
producers nor woulcl it Rat-isfy the Indian steel 
producert'o The Indian stcHI manufacturer is 
pla.ced between the devil and the deep sea. They 
cannot compete with oontinental steel and dreid 
the capture of Indian market and the compctitiGn 
through British steel jf the provisions of the Bill 
become law. Wha.t gua.rantee is there t,hat the 
Britibh ste<>i carte1 will hot sell at cut throat prices 
thr'ir steel in India. at the same time pl1rehasing. 
Cl ttinenta.l steel for British consumption. This is 
not a new economic price cutting war. This very 
noment Wfl have the exhibition of rate war between 
BritiRh "hipping aud Indian shipping intOlests. 
Although the Tarifl' BOllol d brought out the mis-
ohief of 110 revenue duty on certain steel articles, 
through excessive Ottawa spirit of reciprooity, 
thtlY W{~Hl ulOde.st enough t,o observe. ., The 
Boal d makes no recommendations ItS toO what rate 
ofre\enue duty should 1)(, fixC'd for such articles." 
Yet the GOV(lrnmellt, either through CU88{\C.mo88 of 
their subordinated position, or through excessive 
spirit of reciproeit,y d('fJi/:,l')\ the Bill wit.h a revenue 
duty of 10%. As jf econonUc prosperity bas 
retmued and Government can afford t,o lose the 
revenue on that head, not. to I\peak of ohligation! 
and llledgel'J ignored through Buch action. 

S. 'J'ke blel/mties of the BiU.-Tbe Tariff Board 
it4!lelf admits of tlUbstantial preference to British 
galvanized she<1UI. We could not persuade Govern-
ment to recognise this gla.ring fact in the case of 
galvanized sbeeu, nor could I penmade the 
Government to agree tha.t the so-c:alled differential 
tariff ill indeed 'preferential tal'i r: t<> Bj:~tish eteel. 
That British untested 8~1 wou:d come at thelSllolM 
rate as tetlted British !lteel il another glarin!/: act of 
British preference. There hlay be ooo&sion when 
contmental steel will be exported to India from 
the 'Qnit~d Kingdom at Brltieh rate of tarifi. 



1. Bait oj purcl148e of Pig Iron and Mafl9anese.-
The bait that the United Kingdonl will purchase 
90,000 tons of pig iron and certain quantity of 
manganese ore is, in no way, part of the principle 
of d.iacriminating protection to which the 
Government arE:' supposed to be wedded. 
If excbangn of certain qnantity of· pig iron 
or manganese ore becomes apracticsl propoSition, 
it aril'lle8 out of spirit of reciprocity of Indo. 
British 'l'rade Agreement aud until that agree 
ment is examined as a whole, I am opposed t'J 
adopt or acoopt pieeemeal a portion of any such 
negotiations. Indian iron and steel producers 
must face the heavy losses that India will incur in 

In our opuuon clause 2(a) of the Bill a.~ it 
stands is open to serious objection. It empowers 
the Executive Government to increase or reduoe 
duty on any article to any extent they consider 
necessary or expedient and at any time either for 
the entire period covered by the Act, or for any 
portion of that period without obtaining the ap-
proval of the Legislature. The J..egisiature may 
reasonably be asked to confer on thtl Governor-
General in Council power to make the necessary 
adjustments in the duties in order to meet an 
emergency, but such action m\l8t be limited in it.~ 
operat.ion to. a ~rief period .of time in accor?-ance 
with the prmclple underlYlllg the safeguarding of 
the Indian Industries Acts XIII of 1933. We 
therefore propose that after the words ":Sritish 
manufacture" in clause 2(a) the followmg be 
inserted "and provided further that every noti-

On tn.e Select OommitU.e R.epon of the Irrm and Steel 
Duties Bill 193 . 

Imposition of an excise duty on production of 
steel ingots is due to the. fart that ~n a.ccoun~ of 
reduction in the level of 1mport dutIes reductlOn 
in revenue has resulted. This reduction in revenue 
has been roughly estimated at 30 lakhs which may 
be an ovorostim~te. But in view of the faots that 
rovenue duty. on structurals and plates of British 
manufacture has been restored, duties 011 tin 
plates and Continental Hjsh claBS .steel bars ha,:,a 
been increased, some Increase In ravenues IS 
expected. 

Further all these 30 lakhs are proposed to be 
earned from the production of stool ~ots in.Tat~8 
alone, at the present rate of prod~ctlon whIch 1S 
roughly 740,000 tons. But th~re 1S every chan~e 
of Tat,tas producing more steelmgots and.there ~ 
chance also of Indian States and other fi~ ill Ind~a 
prodncing steel ingot,s. Therefore, I believe, ther~ IS 
every Rcope of reducing the incidenc~ of excISe 
from Rs. 4 per ton to Rs. 3 per ton W1~ho'!-t any 
loss of Government Revenue. If thlS 18 not 

.; 

lOlling her c~thers in the continental market. 
Win not losses on export of other Ibdia:l produ.* 
to the cOntinent be of 8uch magrritnde that it 1Mlltl 
hring diSa.ster fA> 1110st of out agriou~tural .pro-
duces 'f Such tremendous MCrifioe i8 nut worth-
while in spite of the iron and !!teel ind1l8triee' 
claims that they are key indu@tries. What they 
want is protection through hightarift wall and not. 
attenuated existence to foster Britillh !.l~ ~el trade 
in tndia. 

B. DAS. 

fieation issued under sub-clause (a) (4) of elimse 2 
shall be laid before both Chambers of the Indian 
Legislature as soon as may be after it is made anti 
shall cease to bve effect on the expiry of two 
months from the date on which it has been laid 
before either Chamber unless in the meantime it 
has been approved by a resolution of each 
Chamber ". 

ABDUR RAHIM. 

A. ltAMASWAMI MUDALIAR. 
B. DAB. 

BATISH CHANDRA SEN. 

S. K. MAHAPATHA. 

pOlIBible, now, it is desirable to review the po8ition 
of excise incidence per ton with reference to re-
venue derived, every year. 

Thore have boon in tho past occasions of dis-
pute betweon the Tatas which is a monopolistic 
concern Itnd small firms. Provision, therefore~ 
should btl made for reference to It third person in 
case of disput,ef.! bet..woon big firms like the Tatas 
and small firms. In the matt.er of inequitable 
or differential treatment the referee, who should he 
empowered with all powers in enforcing his 
decisions, may be a person or an offir.er command-
ing general confidence in the ma.tter,. Such a. 
referee, may for instance, be (;ho chief Controller 
of Stores, Indian Storos Department. 

Representing as I do purely a. con\Juming 
constituency, I reservo to myself the rlght of sup-
porting any amendment to the bill which may be 
moved in the interest of consumers. 

S. K. MAHAPATRA. 

The 13th. August, 1934. 



We think that levying an excise duty for revenue 
purposea in a Bill to afford protection t.o a basic 
industry is wrong in principle and should not have 
found a place in this Bill. The reason why this 
has been inBiated on as suggested by the Govem-
ment is to recoup the 1088 which the Government 
expects to sustain by reason of the diminution of 
protection, but a time may come when no protec-
tion may be needed. What W1lI the Government 
then do? Will they insist ~n retaining the Excise 
duty for revenue purposes. We think that this 
will be against the whole theory of protection. 
It is difficult to avoid the impression that one of 
the objects of the Bill is to allow an advantage to 
British steel in India. 

4 

We object to clause 9, sub-section 3 being re-
tained in the BiU. We object to this ClaU8e as we 
do not like the Executive to be armed with a power 
to create new olences by means of rules. Clause 8 
of the Bill provides for punishment for breach 
of the provisions of the Bill. This may be en-
la rged and ~rticularized if furt.her evasion 0 f the 
B ill is anticip.tled. 

SATISH CHANDRA SEN. 
B. DAB. 
S. K. MAHAPATRA. 

8im1o, 1M 13th Auguat, 1934. 



I '~. ,.:: "" :::. 
[AS AME!'lDED BY THE i"ELECT COMMrTTEE.] 

[Words printed in italics indicate the amendments 
suggested by the Committee.] 

BILL 

TO 

Prm,';'dc for tht rnfll/jicali' n a/If.! (onriill/a 1/(',' 0/ 
the })rot(~rt1'(/n afforded to the iroll and st(:(,z 
ind'il stry in Briti.,·/t I ndil,z , and h 1:m.po8r 1m 
exc~'s(', (bit:,! for 1'tl.'/'n.!lC }Jll.rpOSC8 upon (,I!ria/n 
sled, 

WHlmEAS it is expedient to provide fot' the 
lllodiflcation and eontillllnnce of tht, PI'otf\etion 
u.fiorr\pd t.o the iron nllc! steel indust.r,v in British 
India, and to imposc an exci8c duty for rpvellue 
purpol:W8 UpOll certain Hteel; It ill herehy puaded 
as follows;-

1. (1) This Act IlIay he Gl1lh'd tll!' II< Iron 
Shott title. extent ana lind Att-el Dut-it'l! Act, 

OIDDlIII!DCl8'IU1lt. 1934. 
(2) ! t exteTJ(ls t,o thf> wl\Ole of British T 1l.1iu. 
(.3) Th.is .,er/ion a./La Heclio'/t f() shall emn!' il~t() 

force at onc(~: tlu: reuw.ininq Sl',clio'n 8 shall C<n'~f; 
inllo jrYl'ce on thl' 1",/ dilY of NOl'em/fer, nnJ, 

2, In section :~ of dw Tnliian 'Tfll,j'ff Act, 
Amendment of Mecbion3. 1894,--

A~t VIII of H1!l4. \' III of 189. 

(If.) for SlIlh-flcdions (4) o,'fHl (ii) thp fol\l'lwiulZ 
sub-section shn;IHw Sllbst:itll1'ed , llaIl1J'l~' :--

"(4) If the Gov('tnor G!'JlOm1 in CoulJcil j'l 
sati~fi(~d I after sllch i I1q uir), 11:-; lll' th inks 
nceeHRary, thnt. any (lnty impo~,"d on 
anv a,rt.iclc by Part VII of tlw ~e.cond 
Reill·dule has' beeOlUt' indf(~("iv!' or 
excessive for tlH' purpOiH' of ~ecurjn~ 
the Pl'o/'f·et,ioTl intelldpd tJO be ~dl(>r{kd 
bv slwh duty to a f:limilur ILrt,i(~lt' manu-
f~C',tllr(~d ill "India, h'!' mav, hy nnti'fi-
oat ion in t.he Ga7.dt(' of ludin, itH'fe-!lse 
or redu(:1' Buelt duty tl' Rudl extent. all he 
think" Mc(~Rary . Ilitht'l' ~l'fJ(lflllly In 
in rnspect or sud) arl iele wlwl1 irnpOTt:t~ 
f~om or ma.nufnd.ul, ... d in IHlV nountr;' 
or eOllntries sp('c,ifil'd ill the', Ilmifio~· 
tion: 

Pu",mcd that the duty ltwiabh> on anv such 
'article BhaU in -n(l) CAMe ~ lellfl' than 
tlic duty leviable on a like <&rttole of 
British. manufacture. I' 

and 
(#I) sub-scctffin (6) 'shttll ~ TfoMimhl"rNj lUI 

sub-section {5). 
8. (I) Tile nmcndment88p~d in tht- fb!>Jt'dl1lt> 

to thill Act, -*1lwtl~ he .Mllnp 
Amen4&ent tlf Schedule in the ~cMJIf &forednle·~ 

Il.AotVllIoflS94.. I)' T '.!y \ the 11( Jail SlrllT 1 ct. 
l~, andsha'u have effect onlY' np to t+w 31~ daY' vm of 18{14 
df Ma.mh, 1~1. . 

(2) Not~ith8tanding anythin1(colltnined in 
8('I(;tion 4 of the Indian FiYJance (Suppll'lIJentury 
lH7SUD 
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and Extending) Act. 1931. the a.dditional duties" 
imposed by f,hat section shall not be levied 'Or 
oollected on any article chargeable with duty 
under Item No. 142, 143, 144, 145, 145A, 146, 
146A, 147, 148, 149, 149A, 150, 153 or 1M of the 

VDI of 1894. Second Schedule t'O the India.n Tariff Act. 1894, as 
amended by this Act. 

4. A duty of exoise shall be le\;ied at the rate of 
&o1ee duty on .teel four rUpC(~H per ton on all 

iDIot.. stee1 ingots produced in 
British India after tLe ooromrr)oement of this Act, 
and shall be payable by the numufacturcr thereof. 

&. (1) If any duty payable under section 4 is 
Reoovery of duty with not paid within the time 

peDAlty. fixed by rules made in 
that behalf under this Act, it sball be deemed to be 
an afrt',ar, and the authority to whiell such duty 
is payable may in lieu thereof recover any sum not 
flXooeding twice the amount 'Of duty unpa.id which 
such authority may in its discretion think it reason-
able to require. 

(2) An /I.l'l'OOr of duty or any sum recoverable in 
lieu thereof under this section shall be recoverable" 
as a.n arrear of land revenue, and shall be recover-
able in addition to and not in substitution for any 
other penalty incurred puder this Act. 

~. The Governor General in Council may._ 
Appli('&tion of the pro- by n'Otifioation in the 

.wOlle of Act VIII of 18'78 Ga~tte of India, declare 
to the duty on &tool ingot.. that any of the provisions 

vm oi 18'78. of the Sea. Customs Act, 1878, relating to the levy 
of and exemption from custolD8 duties, drawb&ok 
of duty, warehousing, offences and penalties, 
oonfiscation, and procedure relating to offences 
and appeals shall, with such modifications and 
alterations as he may consider necessary or desir-
able to adapt the,lI to the ciroumstances, be 
applioablt: in regard to like matters in respect of 
the duty on steel ingots imposed by section 4. 

7. When steel ingots on which the duty of 
excise imposed by this 

Rebate on 6XPort of Act has been paid, or 
steel ingote loud artiolee . 1 f tool 
manufactured therefrom. artic e8 0 iron or s 

manufactured in British 
lodia from 8uch ingots, are exported out of India, 
the%e shall be payable to the exporter of suoh 
ingots or articles, subject to such conditions as the 
Governor General in Council may prescribe, a 
refund at the following rates, na.mely:-

on ingots, blooms and. billetB-a ~efond at 
the mte of four rupees per ton; 

on other manufactures of iron or steel-
(a) not fabricated-a refund at the ra.te of 

five and one-third rupees per ton. 
(b) fabricated-a refund at the rate of 

six rupeE's per ton. 
8. Whoever 6Vad~ or. attempts to evade the 
Penalty for evuionof payment of any duty of 

~uty or. failure to lapply exci!lo payable by him 
information. under this Act, or fails 
to. supply any information whioh he is required 
by any rules made under tIllS Act to. supply, Olti 
knowingly ,!upplies fo,lse information, ehan be 
punishable. with imprieonxnent whioh may 
extend to IIix monthe, or with fine which may~ 
extend to two thousand rupees, or with both. . 
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9. (1) The GOVf\l'Dor .General in Council may, 
Power of GovemorGene. by notification in the 

ral in Council to make Gazette of India, make 
raiN. ru1 .. 11 to carry into effect 
the purpotl's ILud objects of this Act. 

(2) In partioulAr and witllout prejudioe to the 
generD.lity of the fcregoing power suoh rules 
ma.y-

(a) provide for the assessment and oollootion 
. 'Of t,he duty paya.ble under section 4: and 

the autho~ties by whom funotions under 
this Act are to be discharged, the issue 
of notices requiring payment, the manner 
in which a.nd the time at whioh the duty 
shall .be payable, and· the reoovery of 
arrears; 

(b) impose on manufacturers of stool ingots 
the duty of furnishing information, 
keeping reoords and making returns, 
a.nd presoribe the nature of such informa-
tion, and the form of suoh records and 
retu1'll8, the particulars to 00 contain-
ed therein and the manner in which they 
shall be verified j 

(c) authorise and regulate the inspection of 
any premi!l~~B used for the manufacture 
of steel ingots ; 

(d) a.uthorise and regula.te the composition 
'Of offences against or liabilities incurred 
under the Act and rules ; and 

(e) prescribe the C'Ouditi'OllB under which the 
refunds referrl:ld to in section 7 shall be 
payable. 

(3) In making any rule under thi8 section the 
Govern'Or General in Council may provide tlmt a 
breach 'Of the rule shall be punishable with fine 
not exoeeding two th'OU8fP.nd rupees. 

10. Sub-section (3) of section 2 of the Steel 
Industry . (Proteot.ion) 
Act, 1927, is hereby m of 111'. Repeal. 

repealed. 

THE SCHEDULE. 

(See AeCtion 3.) 

..4~ to the S(';C()fI(/, 8c1teiltde fA) the lmlian 
fari/f Act, 1894. 

L For IttlmNo. 142 the following it.e.tJ1 shaUbe 
8Ubatitti~, namely :--

.. 142 I COAL TuBS, tipping 
wagOll8 aDd the Uke 
oODveyaDCOI deelped 
for uae OIl light rail 
track. if adapted to 
be WOl'ked by IDlWlual 
or animrJ labour 
and if made mainly 01 
iron or .• teel; IWld 
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CODlponPllt pnrtll there-
of madp of iron or 
tl"tetll-

(a) of British manu-
faotnre. 

(b) not of Briti.~h 
manufl\"ture. 

I j timeH tlit' eX(lille duty 
levin],le fOI' the timo 
being 011 stool inll"lts 
produced in Briti~h India; 
or 10 per oellt. ud tHJlorem, 
whicl\f'vcr iH highl'r. 

) t times the Ilxdsc· dut,y 
It'vjll,\,le for till' time 
hdng 011 awd iugotH pro-
due('d in Brili.h India 
pl1l8 !ts. 40 pili' ton; or 

, 20 }IN (,<lilt. aJ '/"(J/orefll, 
whir.hevM' i" higher." 

2. For Item No. ].13 the following item shall LIO' 
8ubstitutpd, IIllmely :-

"1(9 mOl'! or BTJrEL anglt'. 
channel, ·tee. flat. 
be&m, zed. trough 8ud 
pUiIl8-

(a) not fabricated-

(i) of Britillh manu-
faGture-
not coated with 

other meta16. 

coatNi with at-her 
metals. 

(ii) not of British 
manufactlll'll. 

(b) fabricated-
(i) of British manu-

faotu1'e. 

(ii) not of British 
manufacture. 

I! times tbe exciHCl duty 
leviable for the time 
being on stool ingote 
produoed in Briti.h India; 
or 10 pl'1",c:em. <U1 vu/orrm, 
whid .. v!!r ill hirlher. 

1 t timell the excise duty 
\ovilloble f()r the time 
being onstcel ingots l'TO-
dnred in British India; 
or 10 per cent. lid I.·alo-
rem, whichevt>r is higher. 

I i times tim excise duty 
le"iable for the time 
beillg 011 Rtecl ingots 
produced in British India 
plus 11.8. 4:i per ton. 

Ii times th6 excise duty 
Iflviable (<!Ir tlft, time 
being on l~elqolll opro-
dU':led in British India 
plUB Ra. 40 per ton 

I ~ timllK the exciSE' duty 
leviable for the time 
being 011 steel ingots ;: ro-
duced in Britidl IDiia 
plu8 Its. 40 per tOll." 

:L }4'or Hem No. 144 the followillg item shall Iw 
l:Iubstituted. name~y :-

"144 I IRO!! or BTUL ... MId 
ROD-

I 
{_) 01 'Britiah 1BaIW-

facture. 

(ii) not of BdtI8h 
manufacture. 

It tin_ tIM. .-ciP6 
duty leviable for the time 
being ()n 8t~ocl ingots 
produced in British 
I Ddia JilIl8 RL 10 pt" 
ton; or IO per cent. ad 
~. whlohl'ver i~ 
bigher. 

It tiiJll611 'fhe oxcise duty 
le"fiabl6 for the time 
~irIg 1'Jr\ steel ingots 
ll~ hl Briti.h India 
".. lb. 39 Jlf!r Ion; 
I1f" tOptreerlt. tid I,-aiorf.f1I 
W1kirl! ... "", ill htgller." ' 
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4. For Item No. 145 the following item shall be 
Bubstituted, namely :-
"146 IKON or !!TEBL BOLTS 

and N['TH, including 
hook·bolto; and nuta 
for roofing but ex· 
cluding fiIIh bolt.. a.nd 
nut.s·-

(i) of British manu· Ii tim(l~ the oxci8ll dut,y 
facl.llrn. lovillhlo for the time 

be ing on st«ll ingot. 
producod in British 
Indin.; or 10 per Gent. 
ad IIGlorllm, whlohB~r 
i8 higher. 

(ii) not of British Ii tirnl'N the exoise duty 
lIlBoufaoture. leviable for tho time 

being on steel iDAOte 
produced In Britllh 
India 1'ltU R8. 1·9·0 per 
owt. 

IRON or 8TBJIL ~18H 
BOI.T8 AND XUTII-

(i) of British manu· 1 i timt!l the excian duty 
facture. leviable for the tbne 

being on lteel ingota 
produced in British 
India; or 10 per cent. 
ael valorem. whiohe~r 
i8 higher. 

(ii) not of British II times the exoill6 duty 
ma.nufacturo. levIable for tho time 

being on .tool ingota 
produced in BritWh 
India 1'11'" Re. 4.·5·0 per 
cw,." 

5. For Item No. 145A the following item shall 
be substituted, namely:-

., lo6liA IBolf or 8T"L BlYICT8-

(i) of British manufao· J I tim(ls the exoise 
ture. duty leviable for the 

time .baiog on 8tnoJ in· 
gob produced in . Britlah 
India ; or 10 per cent. 
ad valorem. whiohever is 
higher. 

(M) not of British IRa· Ii timeN the excile duty 
nufaotul'8. leviable for the time 

being on It.ool ingots 
produced in British 
India pl.. RH. 1·14.-0 
I"'r owt." 

6. For Item No. 146 the following item shall be 
substituted, namely:-

.. 146 IKON or STIlBL PIUS aud 
TI]BIIII and 6ttinga 
therefor. if riwterl 
or otherwillO built 
up of I.\atoe or 
ahectll-

(i, of British manufao· 
two. 

(ii, not of British mauu· 
faoWl'e. 

B278L.U> 

11 timeR the exoite duty 
leviable for the time 
being on lteel ingot. 
produced in British 
India plIU RII. 12 par 
ton ; or HI par oon', a4 
tNMor6m, whiohovtlr i. 
higher. 

11 t.Imee the III:0iae du,," 
leyjr.ble for the timII 
being OIl .teel mgcn. 
produced In Britilh 
lDdia. pl., Re. 3f; per 
ton." 
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7: After Item No. 146 the following item slllloll 
be lnserted, namely : __ . 

.. I46A CA!lT IRON PIPBS and 
Tn'BBS : al80 eMt iron 
fittingK t.herefor. that 
iM to Ray. bend., boots, 
elbows, u..'tl, 8ockets, 
flanges, plugs. valvl's, 
cocks and the like-

(i) of British ma.nu- 10 per oeDt .• ad tlGlo""",, 
facture. 

(ii) not of British RI. 57-8·0 pel' t()II.·' 
manufacture. 

8. For Item No. 14:7 the following item shall be 
substituted, namely :-

IRON or II'I'BEL plate .. 
6xcluding cut iron 
plateB-

(a) not fabricated-
ei) of British manu-

Iaotun-
not coated with 

other metalR. 

coated with other 
metals. 

(ii) not of British 
manufaoture. 

(b) fabrioated-

(i) of British manu-
factnre. 

(ii) not of British 
manufacture. 

Il times t.he exciBe 
duty leviable for the 
time being oli st.ee1 
ingot. produced in 
British India; or 10 ~ 
cellf. ad wloreM, 1111Ite" -,.., ,..,~,. 
Il timee -.he uciee 
duty leviable for the 
time being on stee 
ingots produced in Bri-
tish India; or 10 per 
oen .. ad tlGlorem, whJcb-
ever ill higher. 

Ii times the excl. 
duty leviable for the 
time be.ing on steel 
ingot. produced in 
Britiah "'India pi.,. 
noll. 25 por ton. 

Ii times the exoilll! duty 
leviable for tho time 
being on steel ingot. 
prodllOOd in . Britiah 
India pl.'IU RB. 40 per 
ton. 

Ii times the exoiBe duty 
leviable for the time 
being on steel ingots 
produced in British 
India pl.'IU RH. 40 per 
ton." 

9. For Item No. 148 the following item shall bo 
substituted, namely :-

(IJ) not fabrioated-

(1) not galvanizad-

(i) of :9ritah ma- 11 times exoiBe duty 
nufacture. leviable for the time 

being on steel ingot. pro-
duced in British India 
pltu B.a. 11 per ton; or 10 
per cent. ad 1IIUor-. 
whiohevor is higher. 

(it) not of British Ii timee the eltoile 
manafaotnre. duty leviable fOT t.he time 

heiDI on steel iDIots 
pudncedinBri~In~a 
",... RB. 32 per. ton. 
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(2) galvanized-

(il of Britiah mao 1 i timee the excilO 
nufaoture. duty leviable [or the time 

boirlfJ on steel irlfJote pro. 
duoOO in Britilh India 
pZu, nil. 10 per ton; or 
10 per oent.. ad tIIJlo. 
rem., whiohever ill higher. 

(ii) not of Britilh 1. times the es.ciIe 
manufaotW"l'l. duty leviable for the 

time being onsteel irlfJote 
produced in Britiah 
India pi", Re. fO per 
ton. 

(b)fabrloaW-

(I) not galvaDised-

(') of Brltillh mao II tim. the asci .. 
nufaetu",. auty leviable for the 

time being on ,teel ingot. 
produoed in British Lidia rll" Re. 12 per ton; or 
o pt!r oent. ad valorem, 

whichever i. higher. 

(") not of Britiah Ii tim. the es.oYe duty 
manuf&eture. leviable for the time 

being on steel iDgote pro-
duoed in Britiah India 
pi'" Re. 85 per ton. 

(2) galvanized-

(.) of Britiah mao 1 i tiDlell the ezoiae duty 
nufacture. leviable for the time 

being on lteel illgote 
produced in Britilh IDdi. 
pItu Re. 11 per ton; or 
10 ~r cent. ad valor .... 
whiohever i. higher. 

(U) not .,f Britilb It $tm. the epile dut1 
manufacture. leviable for the time 

being on ateel iDIJote 
produced in Brltilh India 
phu Re. .. per ton." 

10. Item No. USA shall be omitted. 

11. For Item No. 149 the following item shall 
be substituted, namely :-

, 149 IB01l or 8TBBL wire. 
other than barbed or 
stranded wile, wire· 
rope or wire nettiDf ; 
and iron or .teel W1I'8 
_ils-

(i) of British manu· Ii tim81 the exoll8 duty 
facture. feviable for t.he time 

being on steel jugote pro. 
duoed in British IDelia 
pl .. , Re. 211 per ton. 

(") not of Britiah Ii tiDIeII the noil8 duty 
manufacture. leviable for the time 

befog on lteel iJ1gote 
produl!ed in Britilh liidia 
pluI &. eo per ton. " 

12. For Item No. 149A the following item shaD 
be lubstituted, namely ;-

.' 
II 14.9A Iso)! or IITIlJaL, the 

original material (but 
not iDoluding machi· 
nery) of any ahip or 
other _I intend· 
ed for ioland or har· 
bour navigation which 
hubeen _mhled 
abNad. Wren to 
p- and lhipped 
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for rea880mbly in 
India-
(i) of Briiiah manu-

faoture. 

(it) not of Britillh 
manufaoture. 

Pro\-illtld that artlolcs 
dutiable under this 
i tom shall not lMI 
deemed to be duti· 
able under any other 
item." 

Ii timtlll the excise duty 
leviable for the time being 
011 steel ingots produced 
ill British India; or 10 per 
oent. ad valorem, whioh· 
flvcr is higher. 

Ii times the oxciao duty 
leviable for the time 
being on steel ingot. 
produoed in British 
India plu, Us. 27·8·0 
per tou ; or 20 per oent. 
ad ml(lrem. wbiohever 
is higher. 

13. For Item No. 150 the following item shall 
be substituted, namely :-

.. 160 lRO~ or STEEL RAILWAY 
TRACK MATEBlAL-

A.. Rails (including 
tramway rails the 
heads of whioh are 
not grooved)-

(0) 30 lbe. per yard 
and over, and fish-
plates therefor·--
(t') of British manufac-

ture. 

(t'i) not of British rna· 
nufacture. 

(6) under 30 lbe. per 
yard and fish-plates 
tberefor-

(i) of British manufac-
ture. 

(ti) Dot of British ma-
nufacture. 

B. Switches and crOH~­
ings including stretcb-
er bars and othor com· 
ponent parts, and swit-
ches and cl'06Aiogs in-
oluding stretcher b&rll 
and other component 
parte for tramway 
raUs the heads of 
which are not 
grooved-

(0) for rails 30 lbe. }Jl"r 
yaNf and onr-

(i) of British manu-
faoture. 

(ii) not of Britillh IU.-
nufaoture. 

I i times the excise duty 
leviable for the time be-
ing on steel ingots pro· 
duced in British India; 
or 10 per cent. ad rolorem, 
whichever is high" ... 

Ii times the eXoDll duty 
leviable for the time be· 
ing on steel ingots pro-
duced in British India: 
or 20 per cent. lid valorem, 
whiohever iM higher. 

It t,imes the excise duty 
loviable for the time 
being on steel ingo" 
Jlroduoed in British 
I nilia plu R8. 10 per 
toll ; or 10 par oent. ad 
MloNm, whiohever is 
hijlher. 

J t t.inlllll the exciHtl duty 
leviable for t.be time 
being on steel ingots 
produood in British 
1 ndia plu as. 39 per t()n. 

It timtlB the exciile duty 
leviable for the tim' be-ins on Bteel ingot. pro. 
duoed in Brltiah India; 
or 10 per oent. ad tJalorem, 
whichenr is hf,her. 

). timBil tho exci8e duty 
leviable for the time be. 
ing on steel insots pr0-
duced in British India; 
or 20 per tl8l1t. tMl WlZorem. 
whicbever is higher. 
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(b) for rail' UDder 80 lbe . 
. ~ 

(i) of British manufao: 
tun. 

(ii) not o! British 1M· 
nufaotlll'll. 

C. Sleepo1'8 and 8leepor 
bftJ'l!l. other than CIWIt 
iron-

(i) of British mlloDufao· 
ture. 

( it) not of Briti,h 111&. 

nuJacture. 

D. ':;pikes (other thsn 
dOgllpikl'H) and t,ie· 
bal'll-

(i) of British mILI\UflU)' 

til"'. 

(i,:) not of .BritiKh nl&. 
lIufao tu ro-

1<1. Dogapikea-

(i) of British runufao· 
ture. 

(ii) Dot of BrltlBh rna· 
nufacture. 

}'. Gibe. oott6 .... ~(m· 
oluding tap!U'4ld by 
bal'8). dUta.lioe pieoea 
and other 'AliteoiDgB 
for \l8(l with lroll or 
steol .1oopN'll-

(i) of British Manuf,..,. 
tUft,. 

,_ .. / 
" t 

Ii t1flIN the eXDisc duty 
lilviable .... time 
beillg on ateelJagtlt.8 
produINld in Hriti8h 
India plU4 I~. II por 
toll ; or 10 per OOIIt. a4 
valorem. whichever i8 
higher. 

I i times the exoiBe duty 
leviabltl for the tiDle 
being on ateEil ingota 
producf.d ill British India 
1,1 us Us. 4:1 per tOil. 

Ii tilB611 the excise duty 
leviable for t.ho time be· 
ing UI\ slelil ingotM pro-
<Iuood in British India; 
or Itt per (I(·IIt. wl t.nlllr~l/I. 
whichever iH higbllr. 

It times thll llll"i~e uUly 
leviable lor the tilDe be. 
ing 011 ptNJI ingot,9 pro· 
duced in Bri(isb India; 
or 20 per cont. ad lIalortm. 
whlobever i. blgher. 

I!I tihll'H thl! Ilxei." <lnt,· 
1.·.vilLhlt~ fo\' th., liuic 
I,,"inl,( Oil "\,(>01 ingot/! 
I'rOUlllled in BritiHh 
hulill. plUil T~", 10 J.lI'r 
ton ; or 1 (l pc~r CCIII. ad 
."l.rem, wh:"h"n'r iM 
higher. 

1 i I.imf's til... l' xuiso d \I l.v 
fllvi&bJ~. for t,hl' time 
"eing 011 Mic,,' in(!oh 
prochl00d in Uri 'ish 
India pl1" Re. 39 per 
(011. 

It l,illlN the excJ.K, duty 
I('viable for the timu 
btliul( I)b steol ingot. 
JlI'O(iuoed ill Brltlsb 
Indm plus 7 1\11111109 per 
owl.; or 10 per oont. 
ad ,oabWr.ID. whiohevor is 
hij{hor. 

1 t tim,,~ t.b" uxoill(l duty 
loviable for th" time 
u..ing ou stllel ingots 
producud in Briti"h 
Judi" 'fJltu RI. :l·III·C 
}lI'rcwt. 

Iii illleY th .. oxcilltl duty 
leviabltl for the time 
Ix'ing on 8\J1t!J ~~ota 
prodlll~,d in B"tia.b 
J ndia plw 7 aD/lIli per 
(1wt.; or J() Ilor oent. "d 
mlorHn. whicluwer is 
bighnr. 

(ii) not of British m,,· 1 i tillle. the oxoise duty 
nufaoture. fvi&blo for the time 

being on ,teol ingotll 
produclld in BritiR h 
Iodi.. plw RIl. 2.111-0 
ptlr owL." 

14. Item No. 1l}I and Item No. 152 flhall be 
omitted. 



15. For Item No. 15:i the following item Bhall 
be Bubstituted, namely:-

.. 133 IRON or STaEL STBU'O-
TUllES,' fabricated 
partially or wholly, not 
otbcrwillO speoified, if 
made mainlv or whol-
ly of iron orsteel bal'tI. 
IIOction8, "Iatea or 
shoots, for the \lOD-
struction of buildings, 
bridges, tanks, well 
curbB, treatle8, towerK 
and similar struotures 
or for parts thereof, 
but nllL inoluding 
iJuildurs' hardware 
(BU Item No. 18!';) or 
any of the articles 
8r'cified in Item 
No. IiIlA. 59D, 64, 
87, 182 or 230-

(i) of British manllfao- 11 times the exoilo duty 
ture_ leviablo for the time 

being on ,tee} ingot. pro-
duced in Brit.Uh India 
plv~ RI. 40 por ton. 

(ii) not of British Ii times the excile duty 
mauufacture. leviable for the time 

b8iog on IIteoI ingot. pro-
duced in Britiah India 
plVIJ Re. 40 per ton." 

16. For Item No. 154 t.hC\ following item shall 
be substituted. namely :-

.. 164 STERL, tinplatos and 
tinned ehete includ. 
ing tin tagen and 
outtingl of noh plates, 
aheeta or tagera-

(il of British manu-
facture. 

(ii) not of British mao 
nufacture. 

I ~ times the exoiae duty 
levl .. blo for the time 
bei.III on .teel ingotl 
DroUlI_ in Britilh fndia fIltu RI. 38 pel' toll 

I! times the eDlile duty 
foviablo for the time be· 
Ing on Bteel inaotl pro· 
dlloed in Brttiah India 
pltl' RI. 69 per ton." 

17. For Item No. 235 the following item shall be subatituted, namely!-

.. 286 box ALLOYS, wi •• , ferro· .Ad lICIlorem • , 20 per 0IDt. •• 
manganese, forro-Iilloon, 
ferro-chromo, Ipiegeleilen 
and the like AI commonly 
U86d for .teol makilll' 

Iron. pig. 

Iron rice bowla • 

. ·,18. In Item No. 236, in the second column,-

(a) the seventh and eighth entries shall 
be omitted; 

(b) in the ninth entry, for the "Nord 
II I'ltNCINO WIRE II the word "WIRlII U 

shall be substituted; and 

(0) the following entry shall be added, 
namely: -" CAST 'IROJT PL£!I'B8", 

10 per OIDt 



"237 BUII:L ll'GOTS. .d d WIlor"" •• 
hoN or ~TII:.L blooms. billetll and 

Blabs. provided that no piece 
1688 than Ii incbee square or 
thick shall be included in thiJ 
item. 

11 

19. Item No. 23M. shall b. omitted. 

20. For Item No. 237 the following item shall 
be substituted, namely:-

The excise dut.y leviable 
for the time being on 
steel ingotll produced in 
British India; or 20 per 
cent. ad valoref7'. which-
ever is higher. 

The enise duty levia.ble 
for the time being on 
eteei ill80tll produood in 
British India; or 10 per 
cent. ad ttGlorem. whioh. 
ever is higller. 

• 



I.SY 
GOVERNMENT OF INDIA. 

LEGldLATIVE AS SEMBLY 
DEPARTMENT. 

Report of the Select Committee on the Bill 
to provide for the tOO dification and con-
tinuance of the prote ction afforded to 
the iron and stool indus try in British India, 
and to impose an excisH duty for revenue 
purposes upon certain steel; with the Bill 
as amended. 




